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GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI
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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT .

NOTIFICATION
Delhi, the 30th October, 2012
F. No. 23(11)/2012/LAS-1V/Leg.—The following
Order of the Lieutenant Governor, Delhi and dated
25th October, 2012 is hereby published for general
information :
4170 DG2012

(1)

In exercise ol the power conferred upon me by
clause (a) of sub-section (2) of Section 6 of the
Government of National Capital Territory of Delhi
Act, 1991 (Central Act No. L of 1992), I, Tejendra
Khanna, Lieutenant Governor of National Capital
Territory of Delhi, hereby prorogue the Eleventh
Session (Monsoon Session) of the Fourth
Legislative Assembly with immediate effect.
Sd/-
TEJENDRA KHANNA
Lt. Governor of Delhi.

P.N.MISHRA, Secy.
ugtater ua == fawm
srfergeET
; fawett, 30 areRpER, 2012
I, H, #1063 /ZT(T®) 2 -wiEm, 11-12/
3075-3084,—afs fEeel U TSt T 8 WER
wfed § WHT ST STEvaF T 2,
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